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BEFORE THE HON'BLE NATIONAL GREEN 
TRIBUNAL, WESTERN ZONE BENCH AT PUNE 

O.A. NO. 170/2024 [WZ] 
[ Formerly O.A. No. 26(THC)/2013 [WZ]] 

BETWEEN: 
THE GOA FOUNDATION AND ANR. 

AND 

DLF Homes Goa Pvt. Ltd. & Ors. 
(Earlier known as Mis. Sarawati 

. .. APPLICANT 

Builders & Constructions Pvt. Ltd.) · ... RESPONDENTS 

ADDITIONAL AFFIDAVIT IN REJOINDER 

OF THE APPLICANT 

I, Dr. Claude Alvares, Secretary of the Applicant organization, do 

solemnly affirm and state as follows: 

1. I am filing this brief affidavit in response to the recent 

affidavit of the R-1 dated 01.02.2025, and further, to place 

on record 2 documents material to the present proceedings. 

At the outset, I state that I am not replying to each and every 

statement and averment made in the reply of the Resp. No. 1 

dt. 01.02.2025, and nothing may be deemed to be admitted 

unless the same is specifically admitted herein but should be 

treated as though the same has been set out seriatim and 

denied and disputed specifically. 
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t/fi d• " f h D '•' ?, 2. With reference to the "key statemen m mgs o t e ~puty -
Conservator of Forests reported on pg. 1426, I submit that the· •• . 

Forest Conservation Act, 1980 does not prohibit felling of 
trees. It deals with the diversion of forest land to non-fore.stcy 

\\ ;· 
purposes. Felling of silviculturally old or diseased trees ·is. . :.~ • 

--
permitted in notified forest areas. In fact, all 3 felling 
permissions disclose that the respondents were required to 
plant trees to replace the trees felled in order to maintain the 
vegetation. The permissions in fact require them to plant 
"forestry species." I deny that the forest department does not 
grant tree felling permissions for trees in forest areas or in 
areas recognized as forest. 

3. There are two documents the Applicant is placing on record 
along with this affidavit. ln its affidavit dt. 06.08.2024, the R. l 
has enclosed the 200 Interim Report of the Review Committee 
- Il of the State Govt. The first page of the Report [pg. 857] 
states that "for criteria and methodology, 1st interim ,report 
may kindly be referred." Accordingly, the Applicant is 
enclosing as Annexure A-1 the relevant extract of the p 1 

Interim Report of the Review Committee, which htys out· the ' 
' criteria and methodology followed by the R<\-U. . ..... 

\ ··'. 
- ,. .·· ... 

4. Secondly, in the Rejoinder Affidavit filed by the Applicant dt. 
11.11.2024, a statement was made regarding a Civil Appeal 
filed by the Applicant against the judgement and order dt. 
12.09.2023 of the Hon'ble N.G.T. in M.A. 3/2023 [WZ]. 

_J 
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Inadvertently, the order of the Hon 'ble S.C. in the C.A. dt. 

18.03.2024 was not enclosed. The order dt. 18.03.2024 is now 

enclosed as Annexure A-2. 

5. I state and verify that the contents of paras I -4 of this affidavit 

are partly in the nature of facts which are true to my own 

knowledge and as per official documents/records, and are 

partly mx su\),missions made based on legal advice which I 
I 

believe to be t1"4e and correct. No part of it is false and nothing 

material has been concealed therefrom, and the annexures 

enclosed are true and correct copies of their respective 

originals. 

Solemnly affinned at Mapusa, Goa, 

This the 7th day of February 2025 

NOTARIAL 

Solemnly affir~~ btfori me by_ 
:7)r- C...L~ot-<. M~'('"~ 

Who has bt:oen identified by 
:=p ~- . ..;.,,,,---___ _ 
who is known to me persGnally 
Mapusa - Goa. 

Reg. NoZB "'/"""1late O '7 / 0 2.} 2-0 ,_,;--

JAN,,:>u"',,..-,;nrlri•-

N OTARY ··OA. 
s 

J 
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ANNEXURE A-1
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ITEM NO.63               COURT NO.8               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal  No(s).  2135/2024

THE GOA FOUNDATION                                 Appellant(s)

                                VERSUS

THE STATE OF GOA & ORS.                            Respondent(s)

(IA No.26961/2024-EX-PARTE STAY and IA No.26967/2024-PERMISSION TO
FILE LENGTHY LIST OF DATES and IA No.26959/2024-PERMISSION TO FILE
ADDITIONAL DOCUMENTS/FACTS/ANNEXURES)
 
Date : 18-03-2024 This appeal was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE ABHAY S. OKA
         HON'BLE MR. JUSTICE UJJAL BHUYAN

For Appellant(s)   Mr. Sanjay Parikh, Sr. Adv.
                   Ms. Srishti Agnihotri, AOR
                   Ms. Sanjana Grace Thomas, Adv.
                   Mr. D.P. Singh, Adv.
                   Ms. Tara Elizabeth Kurien, Adv.
                   
For Respondent(s) Mr. Mohit Paul, AOR

Mr. Ayush Agrawal, Adv.
Mr. Vikrant Singh Bloria, Adv.
Mr. Sushant Tomar, Adv.
Ms. Rangoli Seth, Adv.
Ms. Sanjleena Lal, Adv.

                    
          UPON hearing the counsel the Court made the following
                             O R D E R

This Appeal requires final hearing.

The Appeal shall be treated as admitted.

List for hearing on 18th September, 2024.

The counter affidavit, if any, shall be filed within a period

of six weeks from today.  The rejoinder affidavit, if any, shall be

filed within four weeks thereafter.

(ASHISH KONDLE)                                 (AVGV RAMU)
COURT MASTER (SH)                             COURT MASTER (NSH)

Digitally signed by
ASHISH KONDLE
Date: 2024.03.19
18:44:21 IST
Reason:

Signature Not Verified

ANNEXURE A-21484
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